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IN THE HIGH COURT OF KARNATAKA AT BENGALURU

WRIT PETITION No. 8511/2020 (GM-PIL)

BETWEEN :
Sangama & another. .. PETITIONERS
AND :
State by its Chief Secretary :
& others. .. RESPONDENTS
& Ak
MEM

1. It is humbly submitted that the Department of
Personne! & Administrative Reforms (DPAR) has tak_en steps to
amend the Karnataka Civil Services (General Recruitment) Rules,
1977 by issuing Notification dated 13.05.2021, proposing to
amend Rule 9. A copy of the draft Rules published in Kannada

as well as English language is produced as ANNEXURE-R1.

2. It is humbly submitted that the proposed amendment to
Rule 9 Sub Rule (1)(d) was inserted, which provides 1% of
vacancies to be filled in any service or post by the State
Government from among the trans-gender candidates in each
categories of General Merit, SC, ST and in each of the categories

among other Backward Classes.
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3. It is humbly submitted that the State Government has
also proposed amendment to Rule 16 of the said Rules and the
said amendment is also notified in the same Notification dated
13.05.2021 and the Government has received objections to the
proposed amendment to Rule 16 and it has not received any
objections to the proposed amendment to Rule 9. Hence, the
State Government would not issue final Notification, in so far as
Rule 9 also despite, completion of 15 days time, provided in the
Notification. It is humbly submitted that the objections for Rule
16 is under consideration, once appropriate decision is taken,
the State Government would issue Final Notification, notifying

the amendment to Rule 9,

Wherefore, the Respondents respectfully pray that this
Hon’ble Court may be pleased to accept the memo, in the

interest of justice and equity.

BENGALURU (VIJAYA@U R A. PATIL)
ADDL.GOVERNMENT ADVOCATE
DATED : AND
ADVOCATE FOR RESPONDENTS-
STATE

VAP:RS:1+1%*
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No. DPAR 179 SRR 2020 Karnataka Government Secretariat,
Vidhana Soudha,
Bangalore, Dated: 13.05.2021

NOTIFICATION

The draft of the following rules further to amend the Karnataka Civil
Services (General Recruitment) Rules, 1977 which the Government of Karnataka
proposes to make in exercise of the powers conferred by sub-section (1) of
Section 3, read with Section 8 of the Karnataka State Civil Services Act, 1978
(Karnataka Act 14 of 1990) is hereby published as required by Clause (a) of sub-
section (2) of Section (3) of the said Act, for the information of all persons likely
to be affected thereby and notice is hereby given that the said draft will be taken
into consideration after fifteen days from the date of its publication in the Official

Gazette.

Any objection or suggestion which may be received by the State
Government from any person with respect to the said draft before the expiry of
the period specified above will be considered by the State Government.
Objections and suggestions may be addressed to the Secretary to Government,
Department of Personnel and Administrative Reforms, Vidhana Soudha,

Rangalore-560 001.

DRAFT RULES

1. Title and Commencement: (1) These rules may be called The

Karnataka Civil Services (General Recruitment) (Amendment) Rules, 2021.

(2) They shall come into force from the date of their final publication in the

Official Gazette.
2.



2.

2. Amend\M\XIf\/Rtlk I3-Vn iLMaICN Services (General

Recruitment) Rules, 1977 (hereinafter referred to as the said rules) in Rule 3, in

sub-rule (3), after the words, “or the qualifying examination”, the words and
figures “subject to the maximum of 50 marks whichever is lower”, shall be

inserted.

3. Amendment of Rule 9.- In sub-rule (1) of the rule 9 of the said rules

after clause (1C) the following shall be inserted namely :-

“(1D) Notwithstanding anything contained in the rules of recruitment
specially made in respect of any service or post, in all direct recruitment one
percentage of vacancies set apart for that method in each of the categories of
General Merit, Scheduled Castes, Scheduled Tribes and in each of the categories
among Other Backward Classes shall, subject to any general instructions that may
be issued by the Government regarding the manner of appointment, be filled from

among transgender candidates:

Provided that, every Appointing Authority shall provide a separate
column of “Others” along with male gender and female gender in the application
for recruitment to any category of Group-A, B, C or D posts for the convenience
of transgender persons. The Recruitment Authority or the Appointing Authority
shall not discriminate a transgender person while making selection of

appointment to any category of post.

Provided further that, if sufficient number of eligible transgender
persons are not available, to the extent of one percent, the unfilled vacancies
shall be filled by male or female candidates, as the case may be, belonging to the

same category.
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Explanation : For the purpose of this sub-rule a Transgender Person
shall have the same meaning as defined in Clause (k) of Section 2 of the

Transgender Persons (Protection of Rights) Act, 2019 (Central Act 40 of 2019).”

4. Amendment of Rule 16.- In rule 16 of the said rules, in clause (a) in
sub-clause (it),-

(i)  the words “by transfer or”, shall be omitted;
(it)  for the first proviso the following shall be substituted namely:-

« Provided that no Government Officer, belonging to any other
service or posts shall be transferred, deputed or posted to the
category of post of Tahsildar Grade-I and Tahsildar Grade-11.”

5. Amendment of rule 16-A - Rule 16-A of the said rules shall be

omitted.

By Order and in the name of the
Governor of Karnataka

/N \JQ.AJLE%LM

(Uma Varadaiah)
Under Secretary to Government,
Department of Personnel & Administrative Reforms
(Service Rules-1)
To, ﬁ‘b
The Compiler, Karnataka Gazette, Bangalore, for publication in the Extra-ordinary
Gazette and to supply 100 copies to DPAR(S.R-A Section), Room No.31, Ground
Floor, Vidhana Soudha, Bengalure-1.
Copy to:
1. The Principal Accountant General (G&SSI) & (E&RSA), Karnataka, New
Building, Audit Bhavan, Bengaluru- 560001.
2. The Principal Accountant General (A&E) Karnataka, Park House Road,

Bengaluru- 560001.
The Chief Secretary to Government.
All Additional Chief Secretaries to Government.
The Additional Chief Secretary to Hon’ble Chief Minister.
The Principal Secretary to Hon’ble Governor.
All Principal Secretaries / Secretaries to Government.
*The Resident Commissioner, Karnataka Bhavan New Delhi,
*The Secretary, Karnataka Legislative Assembly / Council.

ol AN
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10.*The Registrar General, High Court of Karnataka, Bengaluru.
1'1.*The Secretary, Karnataka Public Service Commission, Bengaluru.
12.*The Registrar, Karnataka .okayukta, Bengaluru.
13.The Registrar, Karnataka State Administrative Tribunal, 6th & 7th Floor,
Kandaya Bhavan, K.G. Road, Bengaluru-560009.
14.*The Registrar, Karnataka Appellate Tribunal, M.S. Buiiding, Bengaluru.
15.All Heads of Departments & All Regional Commissioners.
16.All Deputy Commissioners of Districts/Chief Executive Officers of Zilla
Panchayats/ All Superintendent of Police of Districts
17.Deputy Secretary to Government (Cabinet) (Subject No: C:161/2021).
18.All Special / Additional / Joint / Deputy / Under Secretaries to Government
19.All Sections of Karnataka Government Secretariat
20.Section Guard File / Weekly Gazette / Spare copies
(*with Coverning Letter)




